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whie wa Wt frra W MINISTRY OF WOMEN AND CHILD
DEVELOPMENT -

srfergarT NOTIFICATION
T feoeht, 17 SR, 2006 New Delhi, the 17th October, 2006

.3 17')6( 31 ),*-Fiiﬁ%m T st &1 wayo ‘8. 0.1776(E).—In exercise of the powers conferred
- farehran, 2005 (2005 H143 ) T 9 1 & IU-41 (3) TW by Sub- section (3) of Section 1 of the Protection of

W vl w1 WE wE EE, S WER m AL Women from Domestic Violence Act, 2005 (43 of 2003)
the Central Government hereby appoints the 26th.day

RS, 2006 % geted o QHPT f—rqa il _% of Octob'er,‘2006,: as the date on which the said Act
forea s Sfafrm yoe g | shall come into force. . -
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